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S~ PUNJAB POLLUTION CONTROL BOARD

Zonal Office-11, E-648-B, Backside CICU Office, Phase-5, Focal Point, Ludhiana

Ph:- 0161-2670141 e-mail: seezo2ldhppcb@yahoo.com
No. PPCB/SEE/Z0-2/LDH/2022/..3 4T Dated ...%." k..[.@..[,.?—.??)'
To

The Registrar,
National Green Tribunal,
New Delhi
Sub:- Hon’ble National Green Tribunal Order dated 26.04.2022 in OA no 225 / 2022

in the matter of Nitin Dhiman Vs. State of Punjab.

In reference to above, It is intimated that Hon’ble NGT vide its order dated
26.04.2022 in OA no 225 / 2022 in the matter of Nitin Dhiman Vs. State of Punjab has directed

as under:-

“In view of the allegations made in the present letter petition, we
considered it appropriate to have a factual and action taken report
from a Joint Committee comprising of CPCB, State PCB and Municipal
Corporation, Ludhiana. The state PCB will be the Nodal agency for
coordination and compliance. The Joint Committee may meet within
four weeks, undertake site visits, look into the grievances of the
applicants and take requisite action by following due process of law.
Factual and action taken report may be furnished within two months
by e-mail at judicial-ngt@gov.in preferably in the form of searchable
PDF/OCR support PDF and not in the form of image PDF. ”

In compliance of order dated 26.4.2022, the report of Joint Committee is
submitted for consideration and appropriate orders of the Hon'ble National Green Tribunal

please.

)
DA/ Report of Joint Committee

N X
@

el
Seni r%n_ ironmen@ | Engineer

Punjab ZP/o lution Control Board
-Zonal Office-2 Ludhiana
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Report of Joint Committee

Compliance of order dated 2

& 6.4.2022 passed by the Hon'ble National

reen Tribunal in Original Application No. 225/2022 in the matter of
“Nitin Dhiman Vs State of Punjab”

1.0 Brief Background

Mr. Nitin Dhiman resident of 1203, Princeton Tower, Omaxe, Pakhowal
Road, Ludhiana has filed letter petition before the Hon'ble National Green Tribunal
with the grievance that around 400 dyeing units are operating in Ludhiana district,
consuming about 3 crore liters of ground water for washing and dyeing daily and
discharging approximately 300 MLD chemical mixed untreated water directly in
Buddha Nullah through local Municipal Sewerage which finally goes to River Satluj
thereby causing dangerous diseases like cancer and skin problems.

It is mentioned in the letter petition that Ludhiana dyeing industry
allegedly installed 3 CETP plants with the capacity of 105 MLD in different locations.
MOEF & CC had issued the environment clearance for setting up of one CETP on the
basis of Zero Liquid Discharge (ZLD) technology but said CETP has been installed
without ZLD Technology. Other two CETPs are under construction for more than one

decade. Around 125 dyeing units are situated in scattered area which do not have
CETP.

It is further mentioned in the letter petition that Buddha Nullah
originates in village Koom Kalan, Ludhiana and runs parallel to the Satluj River on its
south till it joins it at Walipur Kalan. It used to be a fresh water channel with about
56 types of fish species prior to 1964 but now it is alleged to have been polluted to
such an extent that it has no fish because of the high level toxicity in the water and,
therefore, issue of very high pollution of river and ground water is involved. )

<

v

Order passed by the Hon'ble National Green Tribunal

In view of the allegations made, the letter petition was treated\as
Original Application no. 225 of 2022 titled as Nitin Dhiman v/s State of Punjab and
the Hon'ble National Green Tribunal considered it appropriate to have a factual and
action taken report in the matter from a Joint Committee comprising of the Central
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Pollution Control Board, State PCB, Municipal Corporation, Ludhiana.The State PCB
was declared to be the Nodal agency for coordination and compliance and a report
from the Joint Committee was sought by the Hon'ble National Green Tribunal within

two months via email. The relevant extract of the order dated 26.4.2022 passed in
0O.A No. 225 of 2022 is reproduced herein below:

"In view of the allegations made in the present letter petition, we
consider it appropriate to have a factual and action taken report from
a Joint Committee comprising of CPCB, State PCB and Municipal
Corporation, Ludhiana. The State PCB will be the Nodal agency for
coordination and compliance. The Joint Committee may meet within
four weeks, undertake site visits, look into the grievances of the
applicants and take requisite action by following due process of law.
Factual and action taken report may be furnished within two months
by e-mail at judicial-ngt@gov.in preferably in the form of searchable
PDF/OCR Support PDF and not in the form of Image PDF."

2.0 Scope of work of the Joint Committee:

The Joint Committee comprising of Central Pollution Control Board,
Punjab Pollution Control Board and Municipal Corporation, Ludhiana has been asked
to meet within four weeks, undertake site visits, look into the grievances of the
applicants and take requisite action by following due process of law. Factual and
action taken report has been sought from the Joint Committee by the Hon'ble
National Green Tribunal vide order dated 26.4.2022 within 02 months via email @

judicial-ngt@qov.inpreferably in the form of searchable PDF/OCR Support PDF and
not in the form of Image PDF. Q,
e |

3,0 Action taken by the Joint Committee: 1
)
3.1 Interaction and Discussion é; g @;»LM

In compliance of order dated 26.04.2022 passed by the Hon'ble V .
National Green Tribunal, the meeting of joint committee was held on 20/09/2022 at

10 AM in the Committee Room of Punjab Pollution Control Board, Phase-5, Focal
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Point Ludhiana to deliberate that matter. The following members were present in the
meeting:

a) Sh. G.S. Gill, Senior Environmental Engineer, Punjab Pollution Control
Board, Ludhiana

b) Sh. J.P Meena, Scientist-D, Regional Directorate, Central Pollution Control
Board, Chandigarh.

c) Sh. Ravinder Garg, Superintending Engineer, Municipal Corporation,
Ludhiana.

The officer of the Punjab Pollution Control Board apprised about the
background of the case and stated that about 300 dyeing units are operating in the
area of Ludhiana District, out of which about 252 units fall in the catchment area of
Budha Nallah, which originates in village Koom Kalan of District Ludhiana and runs
parallel to River Sutlej on its south till Budha Nallah joins River Sutlej at Village
Walipur Kalan.

The officer of the Board further stated that for the treatment of
wastewater of the dyeing industries, 03 Common Effluent Treatment Plants (CETPs)
of total capacity 105 MLD have been installed at Ludhiana. The details regarding
dyeing cluster, capacity of CETP, site of installation, technology and existing member
units are given herein below:

S.No. | Dyeing Capacity | Site of | Based on | Existing | Disposal of
Cluster of | of CETP | installation | Technology | Member | treated

Ludhiana Units wastewater
City
1 Bahadurke | 15 MLD | Bahadurke | SBR 32 Budha
Road Road Nallah
2 Tajpur 50 MLD | Tajpur SBR 103 Budha
Nallah
Road Road
3 Focal Point | 40 MLD | Tajpur SBR 63 Budha
Nallah
Road
Total | 03 105 03 - 198 |

MLD Gr5GHM

It is further brought out on record that apart from the above

mentioned 198 dyeing units, about 54 dyeing units are such which could not join the
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CETPs due to geographical reasons and scale of the industries. Out of these 54
dyeing units, 12 units are of large scale category, 16 units are of small category
scattered at different places at 26 units are situated at Industrial Area-A. All these 54

dyeing units are having their own captive effluent treatment plants for the treatment
of wastewater and discharge their treated wastewater into public sewer.

The officer of the Municipal Corporation, Ludhiana stated that after the
installation and commissioning of CETPs for the wastewater treatment of dyeing
industries, the domestic and industrial effluent of these industries stands segregated
from the domestic sewerage of Ludhiana city. However the treated wastewater of 54

dyeing units which are having captive effluent treatment plants is being discharged
and further treated in Sewage Treatment Plants installed by Municipal Corporation,
Ludhiana for domestic sewage. One Sewage Treatment Plant of 225 MLD is being
installed at Tajpur Road, Jamalpur Ludhiana and one additional STP of 60 MLD
capacity is being installed at Balloke, Ludhiana. The detail of the existing and
proposed Sewage Treatment Plants is given below:

Existing STPs

S.No. | Name of Sewage | Capacity | Based on | Disposal of treated
Treatment Plant Technology wastewater

(MLD)

(STP)

1 Balloke 105 SBR Budha Nallah

2 Balloke 152 UASB Budha Nallah

3 Bhattian 50 SBR River Sutlej

4 Bhattian 111 UASB River Sutlej

5 Jamalpur 48 UASB Budha Nallah

Total 05 466 48 MLD STP is defunct, total operating

capacity 418 MLD.

Proposed STPs

S.No. | Name of | Capacity (MLD) | Based on | Proposed Disposal ¥ !?/
Sewage Technology of treated | | L[c
Treatment wastewater é\é w23
Plant (STP) /7 M

1 Balloke 60 SBR Budha Nallah )

2 Jamalpur 225 SBR Budha Nallah

Total 02 285
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4.0 Action taken by Punjab Pollution Control Board during last six
months against the defaulter Dyeing industries located in Ludhiana

The officer of the Board brought out that the Punjab Pollution Control
Board is regularly monitoring the working and operation of all type of industries
including the dyeing industries situated in the area of Ludhiana from time to time.
During the last 6 months, 29 dyeing units in the catchment area of Budha Nallah,
which are not connected to any CETP have been visited. Out of the said 29 units, 12
units were found to be violating the environmental norms and accordingly show
causes notices have been issued. 02 number industries were issued with directions
for closure, Environmental Compensation is being imposed on 1 number industry
and Bank Guarantee of Rs. 1.50 Lac has been imposed on another industry for
causing pollution in the area. Bank Guarantee of Rs. 3.00 Lacs of one industry has
been encashed by the Board. The remaining industries had minor violations and

have been issued advisory.
5.0 Compliance status of the working and operation of CETPs.

Three CETPs have been installed for treatment of wastewater of the
dyeing clusters located at Bahadurke Road 15 MLD, Focal Point CETP 40 MLD and
Tajpur Road 50 MLD. Total 198 member units are connected to these CETPs. All the
CETPs are in operation and discharge their treated wastewater into Budda Nallah. An
Evaluation Committee was constituted by the Ministry of Environment, Forest &
Climate Change vide Office Order No. Q-15017-17-2017-CPW dated August 9, 2021
for post commissioning performance assessment of the two Common Effluent
Treatment Plants (CETPs) viz. 50 MLD CETP by M/s Punjab Dyers Association
(Tajpur Road Module), Ludhiana and 40 MLD CETP by M/s Punjab Dyers Association
(Focal Point Module) Ludhiana, both partially funded by MoEF&CC. Whereas 15 MLD
CETP located at Bahadurke Road, Ludhiana was jointly inspected by CPCB, RD, % |/to
Chandigarh and PPCB officers on 26/07/2022 for compliance verification of the saiq(§ Q(ﬂ
CETPs. The samples collected from the CETPs were analyzed at the Head Office " / W
Laboratory of the CPCB at Delhi Laboratory. The details and overall compliance
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status of these CETPs are tabulated herein below:

Name of Capacity| Date of | No.  of Commissi [Techn [Status |Status  of | Final |

CETPs  tilizatio | Inspectio | member loning of ology DP/Non | compliance disposal

n(MLD) | n units  of CETPs of -OP (@asondate |of

CETP CETPs CETPs

CETP 40 | 30 04/08/22 | 33 January, | SBR opP Non Budha

MLD 2022 compliance | Nallah

(Focal

Point

Module)

Tajpur

Road

Ludhiana

CETP 50 | 48 04/08/22 | 110 31/03/22 | SBR opP Non- Budha

MLD compliance | Nallah

(Tajpur

Module)

Ludhiana

CETP, 15| 13 26/07/22 | 36 December | SBR oP Non- Budha

MLD, ,2019 compliance | Nallah

Bahadur

Ke Road,

Ludhiana

6.0 Action taken against the CETPs by the Board

The officer of the Board brought out that the Punjab Pollution Control
Board is regularly monitoring the working and operation of all the CETPs at Ludhiana
from time to time. After evaluating the performance of the Common Effluent
Treatment Plants, it has been observed that all the CETPs were not meeting with the
stringent environment norms in respect of BOD. It is pertinent to mention here that
though the two CETPs of capacity 40 and 50 MLD are meeting with the
environmental norms in respect of parameter BOD @ 30 mg/l as prescribed by
MoEF, but are not complying with the stringent standard of BOD @ 10 mg/| as
prescribed by the PPCB for the CETPs. The Punjab Pollution Control Board had
sealed 50 % machinery of 65 dyeing units of 50 MLD CETP, out of total 103 dyeing )
units, to regulate the quantum of effluent to CETP, The Punjab Pollution ContrQL/4J-- QQ%‘
Board has also directed CETP 50 MLD and CETP 40 MLD to achieve the prescribed (7'@*5 :
stringent standard by 30.11.2022. The Punjab Pollution Control Board has taken
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several meetings with CETP 50 MLD and 40 MLD to explore the possibility for
utilizing the treated effluent onto land for plantation and irrigation and directed the
SPVs of these CETPs to submit feasibility report in this regard.

The third CETP of 15 MLD capacity at Bahadurke Road is not meeting
with the standards prescribed by MoEF and Punjab Pollution Control Board. The
Board has imposed Environmental Compensation of Rs. 77,62,500/- upon M/s
Bahadurke Textile and Knitwear Association, 15 MLD CETP for violation of
environmental norms and damage to environment for polluting the water of Budha
Nallah and River Sutle;.

7.0 Overall Status of the STPs in Ludhiana

The officer of the Punjab Pollution Control Board brought out that the
Punjab Pollution Control Board is regularly monitoring the working and operation of
all the STPs at Ludhiana from time to time. All the Sewage Treatment Plants at
Ludhiana were under the technical maintenance and re-habilitation by the Municipal
Corporation, Ludhiana. Necessary action against Municipal Corporation, Ludhiana is
under consideration of the Board.

8.0 Opportunity of hearing extended to the applicant Sh. Nitin Dhiman.

The Senior Environmental Engineer, Zonal Office-II, Ludhiana vide
letter no. 6035 dated 28.9.2022 has extended an opportunity of personal hearing to
the applicant Sh. Nitin Dhiman on 30.9.2022, keeping in view the order passed by
the Hon'ble National Green Tribunal in O.A No. 225 of 2022. A copy of letter dated
28.09.2022 is enclosed as Annexure-A. The applicant Sh. Nitin Dhiman has
submitted a letter dated 30.9.2022 addressed to the Chairman, Punjab Pollution
Control Board, demanding some documents as mentioned in the letter. The points
mentioned in the letter have been discussed in the report above and a copy of the
letter dated 30.9.2022 is enclosed herewith as Annexure-B.

9.0 Observations of the Joint Committee. é o

The Joint Committee members have examined the entire case and als
gone through the grievance of the applicant Sh. Nitin Dhiman. The grievances of the @
applicant were found to be not factually correct, in view of the facts and figures
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presented by the Board. The applicant has alleged that around 400 dyeing units are
operating in Ludhiana city, consuming 3 crore liters of ground water for washing and
dyeing daily and discharging approximately 300 MLD chemical mixed untreated
water directly in Budha Nallah through municipal sewer. However, upon
examination, it has been observed that about 300 dyeing units are operating in the
area of Ludhiana District, out of which 252 units fall in catchment area of Budha
Nallah. 198 Dyeing unit members have joined the three CETPs installed and
commissioned in Ludhiana. The three CETPs are having the total capacity to treat
the wastewater of 105 MLD. It is pertinent to mention here that against the total
capacity to treat the wastewater of 105 MLD, the CETPs are receiving the total trade
effluent of about 93-94 MLD. 54 dyeing units, which could not join the CETPs are
having their own captive treatment plants and are discharging about 25 MLD of
treated wastewater into municipal sewer which further leads to Budha Nallah. The
details have already been given in paragraph 3.0 of the report above. It is pertinent
to mention here that the remaining dyeing industries fall outside the catchment area

of Budha Nallah and are discharging their treated effluent onto land for plantation or

are having the arrangement of Zero Liquid Discharge.

The second grievance of the applicant has also been examined by the
joint committee wherein it is alleged that MoEF&CC had issued the Environmental
Clearance for setting up of one CETP on the basis of Zero Liquid Discharge (ZLD)
technology but said CETP has been installed without ZLD technology. Upon
examination of the grievance, it is observed that in the first instance, the
Environmental Clearance for 117 MLD was issued by the Ministry of Environment and
Forest to Punjab Dyers Association on 03.05.2013 and Environmental Clearance for
15 MLD CETP was issued by MoEF to M/s Bahadurke Textile and Knitwear
Association Ltd. on 08.12.2014. The MoEF&CC has imposed a condition in the
Environmental Clearance granted to M/s Bahadurke Textile and Knitwear Association
Ltd. dated 08.12.2014 that the proponent shall maintain zero discharge. A copy of
letter dated 08.12.2014 vide which Environmental Clearance was granted by the
MoEF to M/s Bahadurke Textile and Knitwear Association Ltd. is enclosed herewith
as Annexure-C. However, vide another letter dated 18.03.2016, the Government of
India, Ministry of Environment, Forest and Climate Change while examining the new
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proposal of CETP has recommended and approved the proposal of M/s Bahadurke
Textile and Knitwear Association Ltd. to initiate the CETP based on conventional
treatment system in Phase-1 with adoption of ZLD in Phase-2, for which the
Association will apply to the MoEF&CC at a later stage as an up-gradation case. A
copy of letter dated 18.03.2016 issued by the Government of India, Ministry of
Environment, Forest and Climate Change to M/s Bahadurke Textile and Knitwear
Association Ltd. is enclosed herewith as Annexure-D.

The joint committee further observed that the Punjab Pollution Control
Board is regularly monitoring the working and operation of all type of industries
including the dyeing industries, Common Effluent Treatment Plants, STPs from time
to time and are taking appropriate action against the default. In this regard, details
have already been recorded in paragraph 4.0, 5.0, 6.0 and 7.0 of the report above.

10.0 Recommendations of the Joint Committee.

The joint committee after going through the detail of the case, give the
following recommendations:

10.01 As per the term & condition of the approval of the proposal
for 15 MLD CETP by MoEF&CC, M/s Bahadurke Textile and
Knitwear Association Ltd. shall undertake implementation
of the second phase of the proposal to achieve Zero Liquid
Discharge and shall submit the complete proposal along
with timelines for necessary approval from MoEF&CC
within three months.

10.02 As the CETPs of capacity 40 MLD and 50 MLD have now
been installed by M/s Punjab Dyers Association; as a next
step, the SPVs shall explore the possibility for utilizing the
treated effluent onto land for plantation and irrigation and
submit the complete proposal alongwith timelines, within
03 months.

G
G ey
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10.03 The Department of Local Government, Punjab shall

provide necessary facilitation to the Municipal
Corporation, Ludhiana, so as to complete the installation
of STP 225 MLD at Jamalpur and STP 60 MLD at Balloke
alongwith rehabilitation of existing STPs as per the
timelines.

10.04 Government of Punjab shall issue necessary directions to
Water Resources Department and Department of Soil &
Water Conservation to explore the possibility and submit
the complete time bound plan within 06 months for
utilizing the treated wastewater of STPs for the purpose of

irrigation and plantation, so that there shall be zero liquid
discharge in the Budha Nallah,

The joint committee hereby submits the report in compliance
to order dated 26.04.2022 (O.A. no. 225 of 2022) for consideration and
appropriate orders of the Hon'ble National Green Tribunal.

3 -
b '
(Ravir/i er Garg) (3.P Meena)
Superintending Engineer, Senior Er Scientist-D
Municipal Corporation, Zonal Office, Ludhiana Regional Directorate,
Ludhiana Punjab Pollution Control Board Central Pollution Control Board

Yy _—

pc‘)}’hdw Q‘mg}x
SE ML, LPH
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=== pyNJAB POLLUTION CONTROL BOARD

Zonal Office-11, E-648-B, Backside CICU Office, Phase-5, Focal Point, Ludhiana

Ph:- 0161-2670141 e.Mall: seezo2ldhppcb@ hop.com
No. PPCBISEE/ZO-Z/LDH/2022/..69}25- : Dated ----‘Q‘?%-Q- _.@g_q;;\f
To

Sh. Nitin Dhiman,
R/o0 1203, Princeton Tower, Omaxe,
Pakhowal Road, Ludhiana. )
Sub:- Hon’ble NGT Order dated 26.04.2022 in OA no 225 / 2022 in the matter of

Nitin Dhiman Vs. State of Punjab.

In reference to above, It is intimated that Hon'ble NGT vide its order dated
26.04.2022 In OA no 225 /iOZZ in the matter of Nitin Dhiman Vs. State of Punjab regarding
discharge of chemical mixed untreated water directly in Buddha Nallah by dyeing industries
in Ludhiana has directed to form a Joint Committee comprising of CPCB, State PCB and
Municipal Corporation, Ludhiana.

The 2™ meeting of Joint Committee in this regard will be held on 30.09.2022
at 10.30 AM at Committee Room, Punjab Pollution Control Board, Phase-5, Focal Point,
Ludhiana. You are requested to make it convenient to attenq_ the above said meeting and to -

discuss the details regarding the above said matter.

L4 O{
/ Senior Envifonnjenta Engln
C Dated....g8- 9 L5 4

A copy of above is forwarded to Chief Environmental Engineer, Punjab
pollution Control Board, Ludhiana for information please.

& Vs
Senlor Environm

P .
.2;%
Endst....é’guz.;?:.j(? < Dated.. 8’ -zﬂf’- 9 n{ q'

A copy of above is forwarded to the following for information and requested
to attend the above said meeting, please.

1. sh. J.P. Meena, Scientist (D), Central Pollution Control Board, Regtonal

Directorate, Chandigarh.
2. Sh. Rajinder Singh, Superintending Engineer, Municipal Corporation

Ludhiana.
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To
:'hl‘ Chairman,

,“"llb Pollution Contral Board,
Vatavaran Bhawan Nabha Road.

Patiala

- 2 ab.

Subject: Hon'ble NGT arder dated 26/04/2022 in OA number 225/2022, Nitin Diman v/s State of Punj
Rel. PPCR/SEE/Z0-2/1.0h/2022/6035 Dated 26/09/2022,

Dear Sir,

' . v r ol
I heartily appreciate you for imviting me to the meeting held on 30 September, 2022 in regard to the order
Honorabje NGT 0A number 22572022, Nitin Dhiman v/s State of Punjab.

: 1
anw regard | request you to provide me the following documents those are related to the enviranment of Ludhiar

and specially the Buddha Nullah. 4
1. Analysis report of all the Three CETP's namely (1) PDA Tajpur Road, (i) PDA Focal Point Module, (i)
all include

Bahadurke Road Textile & Kmitters cluster. The report sh
agencies (Qutsource) during last 1 year. Or from the

a  Reports of sampling done by PPCB & any other
date of commissioning of project. The sample report must include the remarks of the PPCH.

b Quantum of water coming for treatment Lo these CETP's every month since last 1 year.
¢ Mode of linal discharge of treated water by these CETP's.
d Installed capaaity of these CETP's

2. The following information about these cluster proponents as to verily their actual record.

a) Consent of discharge of water given by PPCB to each member of Cluster (cluster vise)

b) Details of distribution of shares among member. (cluster vise)

¢) Actual discharge by every member during last one year. (cluster vise)
The conditions of grant of aid to these 3 Clusters by MOEF and State.
Condition of Environment Clearances of these 3 CETP's in regard to discharge of treated water.

The copy submitted by the PPCB to the MOEF regarding final utilization certificate of grant.
Ceruficate by Commissioner of Municipal Corporation Ludhiana or other implementation agencies of local

government regarding “Disconnection of sewage connections of dyeing units those are members of these 3
CETP's.
7. Is these three CETP's discharging treated water to Buddha Nullab, if yes than how much quantity of water
discharged by these 3 CETP’s to Buddha Nullah during last 1 year.
| ardently hope that my request would get your kind consideration.

Yours Sinc r/

Nitin Dhiman
cC

®ona

(

Secretary, Department of Sci. & Technology (GOP).
Chairman: PPCB Punjah.

Member Secretary: PPCB Punjab.

Chief Engineer: PPCB Ludhiana.

ol ol o
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F.N0.10-119/2011-IA.111
Government of India
Mimistry of Environment, Forests & Climate ¢ hangc
{IA-11] Dvision)
Indhira Parvavaran Bhawan
Jor Bagh Road
New Delbn o 110 002

Dated: 8% December. 2014

To

The Chairman,

M/s Bahadur Ke Textile & Knitwear Association Lid. {(3TKALL
C o Jam Shawis, Bahadur Ke Road. Industrial Zone,
Ludhana - 141 008, Punjab

Subject:  Establishment of Common Effluent Treatment Plant (CETP) of
15 MLD at Bahadurke Road Dyeing Complex, Ludhiana, Punjab
by M/s Bahadur Ke Textile & Knitwear Association Ltd.
(BTKAL) - Environmental Clearance reg.

Sir

This 1s with reference to vour letter no N dated 18.07.2012 and
subsequent letter dated 19.05.2014 for environmental clearance on the above

VN Moy it
mentoned subject

2 (e Minstry of Environment, Forests & Climate Change has considered
the apphication. It 1s noted that the proposal 1s for grant of Environmental
Clearance lor Establishment of Common Effluent Treatment Plant (CETP)
of 15 MLD at Bahadurke Road Dyeing Complex, Ludhiana, Punjab by M/s
Bahadur Ke Textile & Knitwear Association Ltd. (BTKAL). The proposal
was considered by the EAC in s mectngs held on 160 177 Aueust, 2012
and 30% June, 2014 - 224 July, 2014 The proponcent has informed that

i The project was accorded TOR vide letter no. F.No.10-119
dated 12.03.2012
The project involves establishment of Common Efftuent Treatment Plant
(CETP of 15 MLD to collect, treat and dispose {to achieve zero discharge

through treat, recover amd reusc options) process effluent from
inL!M!'Ii\ll units of Bahadurke Road Dvemng Complex engaged in textile
dyeing. washing and printing processes at Bahadurke Road Industral

11.

Area, Dyeing Complex, Ludhiana, Punjab
ui It s proposed to establhishment of CETP of 15 MLD alongwith biomass
based captive co-generation power plant of 10 MW (2 75 MW} as well as
60 MT/hour steam gencration capacity ‘
w. The project location s within  Bahadurke Road Dveing Complex
Ludhiana, Punjab
¢ Approximately 25 units {existing and proposcd) have beendennfied as
member units of the CETP _
Y a 1]
vi. The collected raw effluent will be treated through a sequence of unit
operations including pre-treatment (screening degritting, cqualization),
lation, and resulting

Pygre

primary {reatment (pre iprtation /coagulation, floccu

Hahadurke foxtine
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sludge separation and dewatering - a hazardous waste), secondary
reatment {anaerobic stabilization of organic matter present in the
effluent, and separation and handling of secondary sludgej, followed br
tertiany  treatment  (through pressure depth mult-grade filters and
activated carbon adsorption).

In order o achieve zero discharge, the effluent will be conditioned
(through chlorination and dechlorination, followed by micron-filtration)
and subjected to mulhi-stage membrane treatment (followed by three-
stage reverse asmosis) wherein reject from each stage will be sequentially
subjected o next stage of treatment.

The permeate (purified accept) from each stage wall be coliected for reuse
{to be supplied back to the participating industries through piped
network] The concentrated reject from final RO stage will be subjected
to destruction {through forced thermal evaporation} in Multiple Effect
Evaporator (MEE).

The fresh water requirement will be 5 KLD and will be met from ground
SOUTCC,

The affluent treatment shudge will be around 15.9 MT per day to be dned
on site and disposed as hazardous waste through State’s common TSDE
facihity,

Hoiler ash 15 MT per day to be disposed as soil conditioner (for
auricultural activities) and landfill.

The total land arcs is 15000 sq. mu

The power requirement 1s 2500 KW and it 1s proposed to generate power
about 10 MW using biomass

The boiler capacity 1s 150 tones per hour Maximum fuel requiremen:
will be @ 15 MT/hour. The fuel handling system will be designed for o
capacity of 20 TPH

ESP will be installed as air pollution contrel measure to the botler,

Sohid waste generated from the plant will be i form of botler furnace ash
fa 60 MT/ Dayvi wihneh will be sold cut to brick manufacturers, Biological
treatment sludge fa 9@ MT/dav) wall be disposed through its use as soil
conditioner for agriculiural area in the vicinity

Hazardous wastes will be generated in form of Primary treatment sludge
fa 15MT/Day), Sohds from MEE concentrate drving and used o1l will be
handled and disposed as per HWM Rules, 2008,

The total preject cost 1< Rs. 162 crores

Wildlife issues: There 15 no environmental sensitive location hke wildlhife
sanctuary/national park within the 10 km radius of the arport.

[here 1w no court cases/violation pending with the project proponent
Public Hearing: The Comnuttee exempted the conduct of Pubhe heanng
since the site 1s located within the Industrial Estate.

The projectis Category B and since 1t 1s located in Ludhiana, a entically
polluted area, it s treated as Category ‘A’ as per General Conditions of
EIA Notification, 2006

The project was considered in the 115 EAC meeting held on 1o 17

Supust, 2012 and the Committee recommended the proposal for grant of
ovironmental Clearance, however advised the proponent to submit the MoU
between CETP and member unitg indicatng the maximum quanuty of effluent
1o be sent to the CETP along with the quality and also the out let norms 1o be

TR e R‘-\ Page 2nf 7
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complied by CETP. The Project Proponent submitted the MoU dacument on
02062014 1o after approximately 2 vears therefore the proposal was again
4

reterred to EAC [or appraisal.

H The proposal was reconsidered by the Expert Appraisal Committee (EAC)
and recommended s 13510 EAC meeting held on 300 June. 2014 !
lulv, 2014  for granung Environmental Clearance The  Musiry o ol
Environment, Forests & Climate Change herchy accords  Environmental
Clenrance for the above-mentioned Establishment of Common Effluent
Treatment Plant (CETP) of 15 MLD at Bahadurke Road Dyeing Complex,
Ludhiana, Punjab by M/s Bahadur Ke Textile & Knitwear Association Ltd.
(BTKAL) under the provisions of the Environment [mpact Assessment
Notficanon. 2006 and amendments thereto and Cireulars ssued thercon and
ject to the comphance of the following specific conditons, wn addition 1o the
ceneral condiuons mentioned below:

A.  SPECIFIC CONDITIONS:

1 Consent for Establishment” shall be obtained fram Stare Pollution
Control Beoard under At iPrevention and Control of Pollutiant Aot
TR and Water {Prevenuon and Controb of Poliution) Act, 1074

(mi The Punjab Pollution Control Boeard shall conduct regular as
surprise imnspection of the CETP.

() Onbhne momtoring of the influent and effluent shall be conducted
fhe proponent shall maintain Zero discharge

(v} The permeate (punfied accept) from each stage shall be collected
for reuse (to be supplied back to the participatung mdustrics

through piped networkt, The concentrated reject trom final KO

stage shall be subjected o destruction (through forced thermid
cvaporation) in multple effect evaperator (MER)

V1) The Mol between CETP and member unis shail mmdicate the
maximum quanntty of effluent to be sent to the CETP along with

the qualin

vitl The MeU between CETP and FETP shall indicate the muaximum

quanuly of treated effluent and also the out let norms to be

comphed by CETP

fvig) The effluent trom member units shall be transported through

CETP tankers only duly mamtaiming proper mamfest svstem. The
vehicles shall be fitted with proper GPS svsten

x| Before acceptng any cffluent from member unus, the same shall
be as permitted by the SPCB in the consent order No cffluent from
any unit shall be accepted without consent from SPCH under the

Nater Act, 1974 as amended

x) Suttable meters shall be provided to measure the quanbity ot
cffluent  recewved,  quantty  of  effluent  recyveled/reused  and
discharged

Y,

£ :
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(xj  ESP shall be installed as air pollution control measure with the

boiler as proposed

ixiij Hazardous wastes will be generated in the form of Primary
treatment sludge (g 15SMT/Dayj, Solids from MEE concentrate
drying and used oil will be handled and disposed as per HWM
Rules, 2008

ixiit}  All the recommendation of the EMP shall be complied with letler
and spirit. All the mitigation measures submitted in the EIA report
shall be prepared in a matrix format and the compliance for each
mitigation plan shall be submitted to Regional Office (RO}, MoEF
along with half vearlv compliance report.

ixiy!  Transportation of Hazardous wastes shall be as per the section 129
to 137 of Central Motor Vehicle Rules, 1985,

fxvi The proponent shall ensure that the project fulfills ail the
provisions of Sohd Wastes {Management and Handling) Rules, 2000
including collection and transportaton design ctc.

ixvi} The units and the CETP will maintain daily log book of the quantity
and quality of discharge from the unmts, guantity of inflow into the
CETP, details of the treatment at each stage of the CETP including
the raw materials used, quantity of the treated water sent back '«
the umts, quanuty of the salts extracted from the treatment
process and details of selling of such salts. All the above
information shall be provided on-line of the web site exclusivels
prepared for the purpose by the CETP owner. The website shouid
be accessible by the people. The financial and energy details of the
CETP will also be provided along with details of the workers of the
CETP.

ixvit} The ground water at the site will also be monitored and information
made available on the above web site.

ixvitil The project proponent shall set up scparate environmental
management cell for effective implementation of the stpulated
environmental safeguards under the supervision of a Sensor

Executive
B.  General Conditions:
(i Adequate provisien for infrastructure facilities inciuding water

supply, fuel and samtation must be ensured for constniction
workers during the construction phase of the project o avoid any
damage to the environment

{u} Appropriate measures must be taken while undertaking digging
activities to avoid any likely degradation of water quahty.

it The construction material shall be obtained only from approved
: » . .
quarries. In case new quarries are 1o be uvpened, spcqﬁc approvals
from the ¢:mpctent authority shall be obtained 1n this regard.
Fao Axfucturke Textie f A ‘*l?' P
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Adequate precautions shall be taken durning transportation of the

construction matenal so that 11 does not affect the environment
adversely

Borrow pits and other scars created dunng the road construction
shall be properly levelled and treated

Adequate financial provision must be made in the progct o
implement the aforesaid safeguards

The project proponent will set up separate environmental
management cell for effective implementation of the stipulated
environmental safeguards under the supervision of a2 Sentor
Executive,

Full support shall be extended to the officers of this Mimsirs

Regional Office at Chandigarh by the project proponent durnng
mspection of the project for momitoring purposes by furrushing fuli
details and action plan including action taken reports in respect of
mitigation measures and other environmental protection activities.

A six-Monthly monitoring report shall need to be submutted by the
project proponents to the Regional Office of this Mimstry
Chandigarh regarding the implementation of the stpulated
conditions.

Ministry of Environment, Forests & Climate Change or any other
competent authonty mav stipulate any additional conditions or
modify the existing ones, if necessary in the nterest of
environment and the same shall be comphed with.

The Ministry reserves the right to add additional safeguard
measures subsequently, if found necessarv. and to take action
including revoking of the envyronment clearance under the
provisions of the Environmental (Protectionj Act, 1986, 10 ensure
effective implementation of the suggested safeguard measures in 4
ume bound and satusfactory manner.

In the event of a change in project profile or change i the
implementation agency, a fresh clearance shall be obtamed from
the Ministry of Environment, Forests & Chimate Change.

The project proponents shall inform the Regional Office as well as
the Ministry, the date of inancial closure and final approval of the
project by the concerned authonties and the date of start of land
development work

A copy of the clearance letter will be marked to concerned
Panchayat/local NGO, if any, from whom any suggestion
representation has  been made received while processing the
proposal.

Safety provision such as bus bays, service roads nlersection

improvement ctc,, will be camed out by the project proponent

"t b BEC
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The project proponent shall provide adeguate (acllities as per (b1
porms Cguidelines

vl A copy of the envitonmental cleatance  letter shiall alwo be
thaplaved on the webaite of the concerned Sate Pollation Conteol
Ploard The RO Ietter shiall also be displayed ar Sha Begoosmal it
ystret Industoies contre and Collestor's (e 7 Tenmiddan s offe s
for 30 dayvs

vl The fands earmarked for enviconmental protection meanures shall
he kept in sepistate sccount and shiall not be diverted for athe
purpose. Year-wise expenditure sholl be veported 1o this Ministry
and s concerned Regomal Office

N

These stpulatons would be enforeed among others under the previsions
of water (Provention and Controb of Pollution) At 1974 the A (Prevention sl
Contrel of Pallution) Act 1981 the Environment (Protection) Act, 1946 the
Pubbe Lty Insurance)  Act, 1991 and  Municipel  Solid Wastes
Management and Handhng) Rules, 2000 including the amendments and roles
madc therealter,

6 All other statutory clearances such as the approvals for storage of diese]
fom Chief Controller  of  Explosives,  Fue  Department, Civil - Aviation
Department. Forest Conservation Act, 1980 and Wildhie (Protection) Aot 1070
et shall be obtained. as applicable by project proponents from the respretive
campetent authortes.

The project proponent shiould advertise inat least two local Newsprpers
widely circulated in the region, one of which shall be in the vernacular languaye
informing that the project has been accorded Environmental Clearance and
copes of clearance letters are avatlable with the Punjab Pollution Control Board
and may also be seen on the website of the Mimstry of Environment. Forests &
Chmate Change at hup./ /www.enviormcan. The advertisement shgudd b
made within Seven davs from the date of receipt of the Clearance letter and
copy of the same should be forwarded to the Regional office of this Ministry s
{handigarh

5. This clearance 1s subject to final order of the Hon'ble Supreme Court of
India i the matter of Goa Foundation Vs, Umon of India in Wit Petition {Cinl]
No. 460 of 2004 as may be applicable to this project

Q. Any appeal aganst this clearance shall lie with the National Green
Tobunal, if preferred, within a period of 30 days as prescribed under Bection
16y of the Nattonal Green Tribunal Act, 2010,

10, Status of comphance to the vanous stipulated environmental condibons
and envirenmental safeguards will be uploaded by the project proponent in its
webisite

i1, A copy of the clearance letter shall be sent by the proponent 1o
concerned Panchayat, Zilla Parisad / Municipal Corporation, Urban Local Hody
and the Local N(Hﬁa.z‘ any, from whom suggestions/ representations, if any,

v Rangdaree Tewiile oo 7 ) ! pm ol
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avre received while processing the proposal The clearance fettee shall also be
put on the webside of the company by the proponent.

13 he propenent shall upload the status of comphance of the stupulated
B condinons mcluding results of momitored data on thewr website and shatl
update the same penodically. It shall simultaneously be sent to the Regional
Office of MoEF . the respective Zonal Qffice of CPCB and the PPCH

The prosect proponent shall also submit six meuthly reports wn
:ums of compliance of the stipulated EC conditions including results of
monitored data (both n~ hard copies as well as by e-mal) to the respective
Negronal Othee of MoEF, the respective Zonal Office of CPUH and the PPCH

14 The environmental statement for each financial vear ending 11 March
w Form-V oas s mandated to be submitted by the project proponent to the
concerned State Pollution Control Board as prescribed under the Environment
Frotectiond Ruies. 1986, as amended subsequently, shall also be put on the
webstte of the company along with the status of compliance of EC condiuons
and shall also be sent o the respective Reguonal Offices of MoEF&CT by ¢

matl
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(AP o
(Dr. Manoranjan Hota)
Director

Lopy

The Secrewary, Department of Environment, Government of  Pungab,
Chandwgarh.

2 The Chatrman. Central Pollution Control Board, Pantvesh Bhawan, CBD

cum-Office Complex, East Anpun Nagar, Dellu - 110 03

The Member \‘e\'n‘ten‘\ Pungab Poliution Control Board, Vatavaran Bhavan,

Nabha road, Patala-147001, Punjab

4 The CCF, Rrgmn.il Office, Ministry of Environment, Forests &% Climate
Change N2\ Bavs No  24-25, Sector-31T-A, Dakshin Marg, Chandwgarh
1a0Q30

5 1A -~ Drason, Monitormg Cell, MOEF, New Dethi = 110003

6. Guard e

M
{Dr. Illn Wonl ‘:N

Director
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F. No. Q-1§J§7/22/2014~CPW T e ——
Govornmant of india
Mlnlstry of Envlronment. Forest and Climate

Change
(CP Division)

2""Floor, Prithyi Wing
Indira Paryavaran Bhawan
Aliganj, Jor Bagh Road
New Deihi-110 003

E-mail h.kharkwal@nic.in
Telefax: 01124695384

. Dated: 18" March, 2018
0,

The Member Secretary

Punjab State Pollution Control Board
Vatavaran Bhawan, Nabha Road,
Patiala - 147001

Punjab

Subject: Folfow-up of the Minutes of the Appraisal Committee meeting on CETPs
held on 03/03/2016. regarding.
Sir,

2. A copy of the minutes is enclosed. The Committee approved the foliowing
proposals:

i. 40 MLD CETP of M/s Punjab Dyers Association (PDA)-Focal Point Module
Ludhiana, Punjab.

ii. 15 MLD CETP by M/s Bahadur Ke Textile & Knitwear Association (BKTKA) at
Bahadur Ke Road, Ludhiana, Punjab.

3. The State Pollution Control Board may indicate the status of release of State
subsidy to above said CETPs, so as to enable us to take fyrth_er necessary action for
processing the release of Central share as per the CETP Guidelines.

This may be treated as most urgent,

e.
Encl. as abov Yours faithfully,

Sd/-

(Dr. H. Kharkwal)
Joint Director (S)

to:

i The Chairman/Managing Director

M/s Bahadur Ke Textile &

Knitwear Association (BKTKA)

C/o Jain Shawls, Bahdur Ke Road,

Industrial Zone, Ludhiana- 141008, Punjab.

]
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Minutes of the Appraisal Committee meeting on Common
Effluent Treatment Plants (CETPs) held in the Ministry of
Environment, Forest & Climate Change on 03/03/2016.

A meeting of the Appraisal Committee on Common Effluent Treatment
Plants was held in the Ministry of Environment, Forest and Climate Change at
New Delhi on 03/03/2016 under the Chairmanship of Dr. Manoranjan Hota,
Adviser (CP). The list of participants is annexed, At the outset the Chairman of
the Committee welcomed the Members of the Committee atiended the meeting
and gave a brief background of the revised guidelines for central assistance to
CETPs, procedures cte. invited the proponents to make presentation of their
CETP proposals.

2. Joint Director (HK), MoEF&CC informed that the Appraisal Committee
meeting was convened to discuss two new proposals of CETPs submitted s per
revised guidelines on CETPs which has been duly recommended and forwarded
by the Punjab State Pollution Control Board.

3. The following new proposals of CETP were presented and discussed in the
meeting:

3.1 40 MLD CETP of M/s Punjab Dyers Association (PDA}-Focal Point
Module Ludhiana, Punjab

i. The proposal was duly recommended and forwarded by Punjah State
Pollution Control Board (PPCB) for financial assistance for 40 MLD CETP of
the SPV, M/s Punjab Dyers Association (PDA) - Focal Point Module,
Ludhiana, Punjab. The CETP is based on Physico-Chemical followed by
Advanced Biological treatment systems which is further followed by
disinfection systems. The treated effluent will be discharged at the outfall of
Ludhiana Sewage Treatment Plant (STP) and will be utilized for irrigation o
agricultural land.

. The presentation on the project was made by Shri John Thomas,
Consultant/ Environmental Advisor to PDA- Focal Point Module.

iii. There are currently 55 industries who are members of the 40 MLD PDA
Focal Point CETP.

iv.  Ludhiana has been identified as one of the Critical Polluted Areas and has
also been recently been selected for the first 20 Smart Cities to be
developed in the country. The Member Secretary, Punjab Pollution Controi
Board (PPCB) also clarified that the environmental standards were set for
the said CETP after detailed deliberations with experts from CPCB, Punjab
Agricultural University, PPCB. Apart from the Real Time Effluent
Monitoring Systems; PPCB will be also regularly monitor the CETP
performance.
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The Project DPR han  been 2Fchnically appradsed by  Guru  Nanak
Enginecring College, Ludhiana and IIT Madras, Chennal, as well as been
asscaned for Techno Economic Viability by Punjab National Bank

The proponent has mentioned that the treated effluent shall be dise harged
and utilized for irrigution purpose. Member Secretary, PPCIH also confirmed
thut  Government of Punjab has approved the project for providing
conveyance system for carrying treated effluents from the STPs and CFTPs
in Ludhiana for irrigation and also stated that they have sthpulated a
condition in the Consent To Establish as the farmers shall be made aware
that the water supplied to them is treated effluent.

The Member Secretary, PPCH has informed that a Special Purpose Vehicle
(SPV) will be constituted for the CETP with the Director of Industries,
Government of Punjab who will be by default be part of the Muanaging
Board of the 8PV apart from other State Government nominees

The Member Secretary, PPCB has stated that the basic construction
activities of the CETP of the Punjab Dyers Association, Ludhiana has been
taken up by the profect proponent to demonstrate PDA-Focal Point
Module’s commitment to the project and does not have much bearing on
assistance component on the overall scale and cost of the project.

The Overall cost of the 40 MLD CETP and laboratory is ¥55,40 crores as per
the following details:

CETP & Laboratory |
Civilworks " [224.93 crores
Electro Mechanical Components | 227,70 crores
 Design & Drawing 2.77 crores
SubTotal | ¥55.40 crores |

The Source of Funding for the project as indicated by the Project Proponent
are as per the following details:

e ——— a1t b 42 A i s e E— ot e

 CETP & Laboratory ===~ —
 Central Assistance  |%15.00 crores
State Govt, Assistance 2750 crores
PDA's own funds %750 crores
Additional funding to be sourced | ¥25.40 crores |
by PDA from Financial institutions | |
Sub Total B 155.40 crores |

The Proponent indicated that Punjab National Bank (PNB) has appraised
the financial viability of the project and has indicated its in-principle
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willingness to finance upto an amount of ¥49.55 crores to cover the project
and associated costs,

The proponent informed that the current 22 km long conveyance system is
based on gravity with the CETP at a lower level. The logistics, infrastructure
costs - CAPEX and OPEX do not Support economic viability of recycle /
reuse of treated effluent within industries under current circumstances.
The same would cause further environmental burden linked to high energy
consumption towards pumping, evaporation etc.

The project has an Environment and Sludge Management Plan and has
confirmed that it is Member of the Common Hazardous Waste TSDF at
Nimbua, Derabassi and has an agreement already signed up for disposal of
sludge into this facility.

The proponent has confirmed that a legal agreement has been made
between the SPV and its 55 Members regarding their roles, responsibilitics
and the sharing of the capital and O&M costs; as specified under the CSS
guidelines.

The project would be completed in 18 months.

As per the revised Central Sector Schemes guidelines for CETPs involving
primary, secondary and tertiary treatment; financial assistance would be
provided by Gol to the tune of 50% of maximum project cost or 1.5
crore/MLD capacity, subject to a ceiling of ¥15 crores per CETP.
Considering the project is eligible for Central subsidy, the Committee
approved Central subsidy of ¥15 crores for the project.

3.2 After a detailed deliberations, the Committee recommend/approved the 40
MLD /CETP of M/s Punjab Dyers Association, Ludhiana, Punjab.

4.

15 MLD CETP by M/s Bahadur Ke Textile & Knitwear Association

(BKTKA) at Bahadur Ke Road, Ludhiana, Punjab.

ii)

i1}

The proponent has informed that there are currently 23 industries, which
are Members of the CETP Association.

A presentation of the proposal was made by Sh. Pardeep Kumar of M/s
JBR Technologies Pvt. Ltd., Ludhiana and the consultant of the BKTKA.

Earlier, the proposal of CETP was based on Zero Liquid Dis.charge [Zl_.D)
Technology was duly recommended and forwarded by Punjab Pollution
Control Board (PPCB) for financial assistance for 15 MLD CETP. But due to
reluctance of Bankers for the disbursement of finance for ZLQ, “.w' proposal
was reformulated/ recommended for financial assistance which is based on
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acrobic rological system for te@@rv treatment in the Phase-]. The ZLD wall
e considered in Phase-I1.

The project proponent has indicated their intention to initiate the CETP
based on conventional treatment system in Phase-1. They may adopt ZLD in
the Phase-II for which they will apply to the MoEF&CC at 3 jater stage as
an up-gradation case.

The Association informed that a dedicated piped conveyance system will
laid to carry the effluent from 23 units to the CETP and this convevance
systermn has been approved by the Municipal Corporatien, Ludhiana

The Association also informed that the siudge generated from the CETP be
ransported to the Common Hazardous Waste Treatment and Disposal
Facility, Nimbua, Dera Bassi, Punjab, which is a scientifically designed
disposal site duly approved by the Govt. of Punjab. The Association has
obtained the Membership of the facility.

The financial appraisal for the CETP which is based on aerobic biological
svstem has been done by the Bank of Baroda. MID Corperate Branch,
Ludhiana.

Member Secretary, Punjab State Pollution Control Board has confirmed
that the Consent to Establish (CTE) has been issued by PPCB based on the
ZLD.

i¢ proponent in response to the query regarding adoption of an lon
Exchange in tertiary phase of non-ZLD based CETP, stated that lon
Exchange would help in increasing the life of RO membranes when ZLD will
be adopted in Phase-II.

The proponent informed the Committee that they have already got
commitment from the State Government for assistance to the tune of 10
crores and requested GOI to provide financial assistance and permission to
initiate a non-ZLD based CETP in Phase-1 and then upgrade to ZLD based
CETP subject to support from the financial institutions. However, the
Committee recommended that the Association should submit a fresh
proposal for Zero Liquid Discharge at a later stage so that the CETP is
installed in a phased manner. The CETP shall treat the effluents to meet
the norms prescribed for CETP.

The total project cost of the 15 MLD CETP is I51.11 crores as per the
following:

Sr. |Item | Total Cost
No. ___(Rin Crores)
1 jLand Leased
2 Land development cost (already incurred) T1.25
3 | Building & Civil works 22876
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}“ 4 .1tcr HlEClll’lL mwl . 30 o 2225
. erd Repair (Lumpmm) - - 2015
| 6 ! Mu.lmmml & Electrical o 712.69 :
ir 7 lntcrcst dunng_c onstruction pcrmd - 71.9% ;
. 8 Mm( ﬁxrdi{,_ﬁ_c_'_tq !Lunumum) 20,25 |
9 E!Lctnc ity security (1400 KW @) U()()U]KWJ 20).28 |
10 Prt'lnmn._lﬁry_l?_.__‘l_’_; ‘e-operative ”I__‘)__(Pt_ndlll:l_rg:' 1 21.00 ]
|11 | Working capital margin L1125 i
12 | Contingency - 71.22
. TOTAL ?51.11

The source of funding for the project as indicated by the proponent are as
follows:

1| MOEF&CC subsidy (50%)  [215.00 crores :
2 | State Govt. Subsidy (25%) Z [ oO crores !
3 _| Members contribution (25%) !’ 7. SO crores
4 | Members contribution by way of | 221.11 crores

loan from bank

NS S—"

TOTAL [¥51,11 crores

The Association has already taken the approval from the Bank of
Baroda, a Nationalized Bank, for a loan of ¥37.35 crores out of which an
amount of ¥21.11 crores will be available by the proponent.

With regard to the high cost of the CETP project, the proponent clarified
that the CETP is to be constructed in vertical horizon with lot of civil work
depending upon the soil bearing capacity of the area. The Techno Economic
Viability (TEV) study has included all the aspects before giving financial
approval to the project, The total cost of Plant & Machinery of CETP is
¥41.75 crores and the cost of sewerage line & disposal line & other misc. is
T9.36 crores. The proponent however clarified that the Comunittce may
approve the funds as per the CETP guidelines. The SPCB also supported
their proposition and also stated the State Board has committed for the
State share of ¥10 crores as per the CETP guidelines,

As per the revised Central Sector Schemes guidelines for CETPs involving
primary/ secondary/ tertiary treatment; financial assistance would be
provided by Gol to the tune of 50% of maximum cost of the project or 1.5
crore/MLD capacity, or subject to a ceiling of ¥5 crores per CETP
maximum. Considering the project is of 15 MLD capacity, the Committee
approved for Central subsidy of ¥11.25 crores for the project,

The Govt. of Punjab has already given a commitment letter vide letter Memo

No.10/87/2015 (STE-5) in October, 2015 for T10.00 crores as State share
of the project.
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xVi)  The projece
Project would be completed in 18 months.

4.1 Aft .
the CE’[‘};cr rﬂ detailed deliberation, the Committee has recommended /approved
Ke R . Opf)sa] of M/s Bahadur Ke Textile & Knitwear Association at Bahadur

The meeting ended with a Vote of Thanks to the Chair.

2 S 222 28 20
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Annexure

cipants who attended the meeting of the

:lppniul Committee Meeting of Common Effluent Treatment
Jo'nlt; (CETPs) held on 03/03/2016 in Indira Paryavaran Bhawan,
r Bagh Road, New Delhi.
8 TMamebAigme— | Designation
No e
1. Dr.  Manoranjan  Hota,  Adviser, Ministry  of | Chairman
- Environment, Forest &Climate Change, New Dc!h‘ — e i
Dr. Neelam, Scientist ‘E’ of Ministry of Science & Member
- Technology, New Delhi e r——— ‘
3. Sheri Ankush Tewari (EE) of Central Pollution Control Member !
| Board, Delhi. - R -]
4. | Ms. Pratima Gupta, Dircctor, Niti Ayog, New Delhi _Member
5. Dr. Babu Ram, Member Secretary, Punjab Pollution Member
o Control Board (SPCB), Punjab P SR, (===
6. Sheri Abhijit Roy, Under Secretary, IFD, MoEF&CC, Member |
New Delhi ! SV I
7. Dr. H. Kharkwal, Joint Director/Scientist D’, C.P. Member
_| Division, MOEF&CC, New Delhi | Secrelary
8. Sheri Prithipal Bhalla, Punjab Dyers Association Proponent
Ludhiana, Punjab. - —— NS———.
9. Shri Vijay Mehtani, Vice President...... Dyers Association Proponent |
Focal Point Module Ludhiana, Punjab. __ o
10. | ShriAjit Maruthe, Technical Adviser, Punjab Dyers Proponent ‘
Association, Ludhiana, Punjab. S PR RE—
11. [Shri John Thomas, Consultant, Punjab Dyers Proponent
| Association Ludhiana, Punjab. N
12. | Prof. Vivek Dhawan, Punjab Dyers Association, Proponent |
|| Lludhiana, Punjab. S .
13. | Sheri Er. Harbir Singh, SEE, Punjab, Pollution Control | ﬁr‘b';')-én'emr
Board, Zonal Officer, Ludhiana, Punjab.
14. Shri. Vishal Jain, Director, Amar Ind. Ltd. Ludhiana,' M—F;Féﬂfin&léhtmﬂ
Punjab. B
15. [Sheri Pradeep Singh, Technical Director, JBR| Prosonens
. ) ! roponent
Technologies Pvt. Ltd. Ludhiana, Punjab. re
16. | ShriLalit Jain, MD, Bahadur Ke Knit wears & Textiles | Prooomane ™
Association, Ludhiana, Punjab. .' ot
17. | Sheri Baj‘uecr Gupta, Director, Bahadur Ke Knit wears |  Proponent |
& Textiles Association, Ludhiana, Punjab. |
18. | Sheri Arun Jai in  Shaur EPPT™ e e
Pasdab, Jain, Director, Jain Shawals, Ludh:ana.} Proponent ‘
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